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Learned Advocate appearing for the appellant made a plea 

for withdrawing the appeal and considered the same. 
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2. Accordingly, the appeal is dismissed as withdrawn. 

Miscellaneous application stands disposed off. 

 (Dictated and Pronounced in Open Court) 

 

 (S.K. MOHANTY)  
Member (Judicial) 

  
  
  
  
 (M.M. PARTHIBAN)  

Member (Technical) 
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